LA

Central Hdministratiue“Tribunal
Peincipal Bench, New T2lhi,

0A~105/96
New BR1lhi this the 16th day of May, 1996,

Hon'ble Sh, IQ Singh, Mamber (A}
‘Hon'ble or, p Vedavalli, Member (J)

Sh, Girdhari Lal,
S/a Sh, Morai,

R/o Kusum Pur Pnharl,
Air India Colony,
Basant WUihar,

New 02lhie57¢ : Applicant
RN (through Sh, U, Srivastava, advocate})
versus
3s Union of India through
Secretery,
Ministry of Communicatiaons,
Tapartment of Post, Dak Bhavan,
Sansed Marg, Ney J2lhi,/
2, Te Chief Ppst Master General
Delhi Circle,
New Belhi-1,
3., The Chief Bpst Master, '
GPO, New fslhi, Respondants
. (through Shy M, K Gupta, advocate) ‘

RBER (R AL)

delivered by Hon'ble Sh., By K Singh, Member (A)

The learned counsel for the respondents
has produced.a copy -of Memo No,B8/2/96 dated
24.4,1996 uhich‘is taken on record, Acceording
to this memo, ths reliefs prayed for by the
applicant have since been granted by the respondents
themselves; dhis O, A, has becoms infructuous and
is dismissed as such, leaving ths partiss Lo bear

their oun costs,

A%/’«:LWJ\

(Br. A, Uedavdlll) :
m{3y - m(a)

Juv/




